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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 248 OF 2022 

 

IN THE MATTER OF: 

 

News Item published in The Hindu dated 27 March 2022 

titled “Digging up the Chambal” 

 

 

REPORT ON BEHALF OF STATE OF MADHYA 

PRADESH IN COMPLIANCE OF THE ORDER DATED 

20.03.2024 ALONGWITH AFFIDAVIT 

 

1. The present Original Application was taken up by Hon’ble 

National Green Tribunalon the basis of captioned media 

report to the effect that illegal mining was taking place in 

the periphery of Keoladeo National Park in Rajasthan near 

Dholpur, close to National Chambal Sanctuary which was 

the habitat of rare species of animals particularly Gharial, 

roofed turtles and also river dolphins.  

 

2. That vide order dated 20.03.2024 in the present matter,  

the Hon’ble Tribunal had directed as follows:  

 

“Learned Counsel appearing for State of Madhya Pradesh 

was questioned as to how by de-notifying certain revenue 

area, taking away from National Chambal Sanctuary 

Notification dated 24.12.1982, wildlife can be protected 

and that too by permitting sand mining whereupon Ms. 

Rukhmini Bobde, Learned Counsel appearing for State of 

Madhya Pradesh said that she may be granted two weeks 

time to file an affidavit to place on record stand of State of 
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Madhya Pradesh which according to instructions given to 

her is of the view that the said notification may be 

withdrawn.” 

 

3. It is respectfully submitted that the State of MP has 

submitted its affidavit before the Hon’ble NGT towards 

the order passed on 03.11.23, which was taken on record 

by the Hon’ble NGT, having Paper Book page numbers 

from 1261 to 1499. The issue of de-notifiaction of the 

revenue land of area 207.05 hectares  from the National 

Chambal Sanctuary (NSC) area and the current sequence 

of the events and action taken by the State of MP has been 

explained in details in para 7 to 15 of the reply (paper 

book page numbers 1270 to 1276), duly supported with 

Annexure R-1 to R-8 (paper book page numbers 1291 to 

1372)  

4. It was submitted in that reply that the de-notification of 

the area has been done following the due process of law 

for which the prior permission was obtained from the 

National Board for Wildlife (NBWL).  It was also 

submitted that the due the restrictions on mining in the 

ESZ area, no mining has been started in the area, and a 

request has been made before MoEF&CC for waiving this 

restriction. The MoEF&CC clarified that due to the 

directions passed by Hon’ble Apex Court vide order dated 

26.04.23 in WP(C) No.202 of 1995: TN Godavarman vs. 

Union oF India & Ors it would not be appropriate to give 

the relaxation in the matter and advised that that the State 

Government may submit a revised proposal for declaring 
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ESZ around National Chambal Wildlife Sanctuary, 

reducing the de-notified area for consideration. 

 

5. In the para 15 of that reply it was also respectfully 

clarified on behalf of GoMP that :- 

“It is submitted that even if MoEF&CC accords its 

sanction to modify the boundaries of the ESZ of NCS, 

mining of sand in the de-notified area may not be possible 

in light of the order of Hon’ble Supreme Court dated 

26.04.23 in WP(C) No.202 of 1995: TN Godavarman vs. 

Union OF India & Ors. It is submitted that the 

answering respondent GoMP, has kept the option open 

to approach the Hon’ble Apex Court for modification of 

its orders and granting relaxation of the direction which 

prohibits mining in an area within 1 km of boundary of 

the National Park and Wildlife Sanctuary. It is 

submitted that, no mining leases have been so far 

sanctioned in the de-notified revenue area nor any 

mining of the sand has been permitted in the de-notified 

area.” 

6. In light of the above, it is submitted that the de-

notification of the revenue land of 207.05 hectares of NCS 

area vide gazette dated 31.01.23 was issued after 

obtaining due clearance from the NBWL and only for the 

purpose of permitting sand mining in a legalized way to 

fulfill the sand needs of the locals and to obtain their 

support in the protection of wildlife in the NCS, which 

otherwise promotes illegal sand mining in hap-hazard 

manner endangering the wildlife in the NCS. It is further 

submitted that the permission from the NBWL was never 
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objected to by the Central Empowered Committee and 

thus the decision of the Standing Committee of the 

NBWL holds good as the order of Hon’ble Supreme 

Court. It is further submitted that the office of the PCCF 

(WL) MP has clarified vide its letter dated 27.03.24 that in 

the area de-notified from the NCS for sand mining, the 

possibility of any negative impact on the aquatic wildlife 

and its habitat is minimal. The copy of the said letter dated 

27.03.24 is marked and placed herewith as Annexure A-

1. 

 

7. In light of the submissions made herein above, it is 

respectfully submitted that the gazette notification dated 

31.01.23 de-notifying the revenue area of 207.05 hectares 

from the NCS, is presently an innocuous  document which 

has not been implemented so far for the reasons 

aforementioned. Further it cannot be implemented till the 

modification of the orders dated 26.04.23 and 28.04.23 of 

the Hon’ble Apex Court in WP(C) 202 of 1995: TN 

Godavarman vs. Union OF India & Ors. 

 

8. It is submitted that GoMP through its Deputy Director, 

Mineral Administration, Directorate of Geology and 

Mining has moved the Hon’ble Supreme Court by filing 

and Interlocutory Application for the modification of its 

orders dated 26.04.23 and 28.04.23. The IA has been e-

filed in the registry of Hon’ble Apex Court on 02.03.24, 

the e-filing receipt is marked and placed herewith as 

Annexure A-2, and the copy of the IA filed on behalf of 

GoMP is marked and placed herewith as Annexure A-3.  
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9. That in view of the abovementioned, it is respectfully

submitted that presently the matter is pending before the

Hon’ble Apex Court. Hon’ble Tribunal may be pleased to

pass such order(s) as this Hon’ble Tribunal thinks fit in

the facts and circumstances of the case and in the interests

of justice.

The State of Madhya Pradesh 

Through its Counsel 

Rukhmini Bobde, 

Advocate 

6

1523



7

1524



8

1525



9

1526



 

  

 Supreme Court Of India
  Acknowledgement 

  e-Filing No. : ED-SCIN01-26808-2024 Re e-Filed Date/Time : 02-03-2024 11:19:44 AM

 Efiled : Misc. Document Filed In : W.P.(C) NO. 202/1995

Petitioner : IN RE : T.N. GODAVARMAN
THIRUMULPAD

Respondent :  UNION OF INDIA AND ORS. AND ORS

Advocate : SUNNY CHOUDHARY (2071)

Payment Details : Court Fee: Rs. 0
Printing Charges: Rs.0
 Total: Rs. 120 ( Online ( Receipts no. : EPSDL2833022121608194 ))

  
Generated Date: 02-03-2024 11:19:52 AM 

Powered by TCPDF (www.tcpdf.org)

                               1 / 110

1527

http://www.tcpdf.org


11

1528



12

1529



13

1530



14

1531



15

1532



16

1533



17

1534



18

1535



19

1536



20

1537



21

1538



22

1539



23

1540



24

1541



25

1542



26

1543



27

1544



28

1545



29

1546



30

1547



31

1548



32

1549



33

1550



34

1551



35

1552



36

1553



37

1554



38

1555



39

1556



40

1557



41

1558



42

1559



43

1560



44

1561



45

1562



46

1563



47

1564



48

1565



49

1566



50

1567



51

1568



52

1569



53

1570



54

1571



55

1572



56

1573



57

1574



58

1575



59

1576



60

1577



61

1578



62

1579



63

1580



64

1581



65

1582



66

1583



67

1584



68

1585



69

1586



70

1587



71

1588



72

1589



73

1590



74

1591



75

1592



76

1593



77

1594



78

1595



79

1596



80

1597



81

1598



82

1599



83

1600



84

1601



85

1602


